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No. 25

11.11 AM

1. 11.13PM
2. 11.13 AM
3. 11.15AM
4. 11.21 AM

LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1
(Brief summary of proceedings)
Monday, 04 July 2022 / 13 Aashaadh 1944 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
National Song (VandeMataram)

The Chair informed the House that no business other than the business listed for the
day will be taken up for discussion by the House.

QOath by newly elected Member:

Shri Durgesh Pathak, newly elected Hon’ble Member from Rajinder Nagar (AC-39)
took Oath and signed the Roll of Members. He assumed his seat in the House as
allotted by the Chair. The Chair and other Hon’ble Members congratulated him on
being elected to the House.

Obituary References:
The House paid homage to :

1. Death of persons in fire accident at a factory Godown in Mundka, Outer Delhi

on 13/05/2022.

2. Death of persons in landslide in District Noni, Manipur on 29/06/2022.
On the request of Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition and Shri
Saurabh Bharadwaj, Hon’ble Member, the House also paid homage of Sh. Kanhaiya
Lal of Udaipur, Rajasthan who was allegedly murdered on 28/06/2022 and death of
school children/persons in road accident in Himachal Pradesh on 04/07/2022.

The House observed two minutes silence as a mark of respect in the honour of the
departed souls.

Special Mention (Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair
1. Shri Naresh Yadav
2. Shri Ramvir Singh Bidhuri
(11.29 AM ;Hon’ble Deputy Chief Minister intervened).
Arguments ensued between the Ruling Party Members and the Opposition Members.
The Chair directed the Marshalls to escort Shri Mohan Singh Bisht, Hon’ble Member
of Opposition out of the House for causing disturbance in the proceeding of the House
and not heeding to the Chair. The Members of BJP walked out in protest and returned
shortly.

3. Shri Bhupinder Singh Joon 7. Shri Anil Kumar Bajpai
4. Shri Akhilesh PatiTripathi 8. Shri Sanjeev Jha
5. Shri Shiv Charan Goel 9. Shri Sahi Ram

6. Shri Ajay Mahawar



5.

6.

7.
8.

12.01 PM

12.02 PM

02.02 PM
03.08 PM

Presentation of Report :
Shri Parlad Singh Sawhney, Hon’ble Member presented the Fourth Report of
Business Advisory Committee.

Introduction, Consideration and Passing of Bills :
Shri Kailash Gahlot, Hon’ble Minister of Law, Justice and Legislative Affairs
introduced the following Bills with the leave of the House.
i. “The Ministers of the Government of National Capital Territory of Delhi (Salaries
and Allowances) (Amendment) Bill, 2022 (Bill No. 07 of 2022).

ii. “The Members of Legislative Assembly of the National Capital Territory of Delhi
(Salaries, Allowances, Pension, etc.) (Amendment) Bill, 2022” (Bill No. 08 of
2022).

iii. “The Salary and Allowances of the Chief Whip in the Legislative Assembly of the
National Capital Territory of Delhi (Amendment) Bill, 2022 (Bill No. 09 of
2022).

iv. “The Speaker and Deputy Speaker of the Legislative Assembly of the National
Capital Territory of Delhi (Salaries and Allowances) (Amendment) Bill, 2022”
(Bill No. 10 of 2022).

v. “The Leader of Opposition in the Legislative Assembly of the National Capital
Territory of Delhi (Salaries and Allowances) (Amendment) Bill, 2022” (Bill No.
11 0f2022).

Shri Kailash Gahlot, Hon’ble Minister of Law, Justice and Legislative Affairs also
moved that the Bills be considered with the leave of the House. The Chair directed that
consolidated discussion on the Bills will be held.

The following Members expressed their views.

Shri Vishesh Ravi

Shri Sanjeev Jha

Shri Anil Kumar Bajpai

Shri Sautabh Bharadwaj

Ms. Bhavna Gaur

Shri Somnath Bharti

Shri Mohinder Goyal

Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition

Shri Kailash Gahlot, Hon’ble Minister of Law, Justice and Legislative Affairs

replied to the discussion.

Shri Manish Sisodia, Hon’ble Deputy Chief Minister also expressed his views.

Hon’ble Minister of Law, Justice and Legislative Affairs moved that the Bills be
passed.
The Bills were considered clause-wise and passed by voice-vote.

XN R WD

The Chair adjourned the House till 03:00 PM.

House reassembled.
Hon’ble Speaker in-Chair.

Shri Akhilesh Pati Tripathi, Hon’ble Member drew the attention of the Chair that the
NCERT had falsely mentioned in their books that the monthly salary of Delhi MLAs
was Rs. 2,10,000/-. He requested that the matter be referred to the Committee of
Privileges. The Chair directed that the Member give a written notice with evidence.



10. 03.09 PM

11. 04.03 PM

Calling Attention (Rule-54) :
Shri Rituraj Govind, Hon’ble Member called the attention of Hon’ble Deputy Chief
Minister on the negligent and irresponsible attitude of MCD in its preparation for the
oncoming monsoon season’.
The following Members also expressed their views :

1. Shri Kuldeep Kumar

2. Shri Jitender Mahajan

3. Shri Abhay Verma

4. Shri Sanjeev Jha

5. Smt. Rakhi Birla, Hon’ble Deputy Speaker
Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied.

Short Duration Discussion (Rule-55) :
Shri Saurabh Bharadwaj, Hon’ble Member initiated discussion on ‘The situation
arising out of obstruction in working of the elected Government and its Departments
like Higher Education etc., due to the unconstitutional step of taking away the subject
of Services from the purview of the elected Government of Delhi’.
The following Members participated in the discussion.

1. Shri Madan Lal

2. Shri Jarnail Singh

3. Shri Vinay Mishra

4. Shri Jai Bhagwan

5. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition
Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the Discussion.

12. 05:27 PM The Chair adjourned the House upto 11.00 AM on Tuesday, 05 July 2022.

Delhi
04 July, 2022

Raj Kumar
Secretary



